
CENTRAL ADIIIN ISTRTIVE TRIBUNAL 
ERNAKULA11 BENCH 

Friday, this the 7th day of January, 1994 

CORAM 

HN BLE MR JUSTICE CHETTUR SAN KARAN NAIR, VICE CHAIRMAN 

HJNBLE MR Pt! UENKATAKRISHNAN, ADMINISTRATIVE MEMBER 

A Subramania Bhat 
Primary School Teacher, 
J B School, Ilinicoy, 	 .. Applicant 

( By Advocate Mr IVR Rajendran Nairj 

Vs. 

1. The Administrator, 
Union Territory o.f.  Lakshadweep, 
Kavarathi. 

2 	The Director of Education, 
Lion Territory of Lakéhadweop 
Kavarathi. 	 .. Respondents 

(Advocate Mr 19VS Nampoothiri) 

£R D ER 

CHETTUR_SANKARAN NAIjJ),VICE CHA IRMAN 

Applicant made Annexure-I representation to the 

respondent-i an 27.1.92. So far no order has been passed. 

2 	Learrd Standing Counsel submits that the matter 

will be ox:amined, and decision taken in the matter. 

3 	We record the submission, and direct Rcspondent1 

to pass appropriate orders on Annexure-I, within six weeks 

from to-day. 

4 	Application is disposed of. Na costs. 

Dated the 7th January, 1994. 

Jk 

	

Pt! VENKATAK-ISH NAN 	 CHETTUR SANKARAN NAIR(J) 

	

ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

P/7-I 



FOAM fC 
(See Rule' 12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

ORDER SHEET 

ORIGINAL APPLICATION NO : - 	30 	OF 	1994 

pplicant (s) A - $oijZJ rOAJJ'/) EH19!7 	Respondent (s) 	 (D) S7LL 

UT 	 ny 

Advocate for Applicant (s) 	 Advocate for Respondent (s 

to- 	tv') / 	 C)'LC 	700J 

Notes of the Registry 

Date of Presentation : 	/ // 2 /q3 

Dat. of Registration 	C/i f? 

Subject: 	 potyn-wo)- 

oj A 9A_C-aAS- 
Date of Posting : 	9- / f 

Orders of the Tribunal 

(15) Mr 1R Rajendran Najr 
Mr li5 NampoDthiri 

Heard. Order pronounced in Open Court. 

ci P 1J venktakrjshnan 	Chettur Sankarari Nair(J) 
V.0 

7.1•.9- 

9- 

(31) M.A. 469/94 

Mr IIUS Nampoothiri 
Mr fF Rjendran Nair 

In the circumstances of the case we grant 

two months' time from to—day for complying 

with the directions in OA 30/94, 

0' 
PU VENKATdKRI5HNAN 	CHETTUR SANKARN NAIR(J) 

tJ.C. 

31.3.94 


